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ACT No. XVI oF 1918.

[ Passep BY THE INpiaw Lecistative Counorn]

(Received the as‘sen't'vbf the “Gover'nm' General on the 200k~ o

September, 1918.)

An Act to provide for the immediate effect for -
a limited period of Bills introduced into
the Indian Legislative Council which im- -
pose or vary certain taxation. : ‘

o HEREAS it i expedient to provide for the
immediate effect for a limited period of Bills in-

troduced into the Indian Legislative Council which
impose or vary certain taxation ; It is hereby enacted
as follows :—

Shiort titte: 1. This Act may be called the Provisional Collec-
' tion of Taxes Act, 1918, ‘ o
- Guremment 2. When a Bill is introduced into the Indian
to bave Legislative Council by a Member of the Executive
lwited . Council of the Governor General, and such Bill pro-
Sect. . vides for the imposition or variation of any tax in the

nature of customs or excise duties, and there is insert-
ed therein a declaration that it is expedient in the
public interest that the Bill should have temporary
effeot under the provisions of this Act, the Bill shall,
“for the period limited by this section and subjeect to -
the provisions of this Act, have effect from the date
of its introduction as if it were an Act of the Gover-
ror General in Council : : :
 Provided that the Bill shall cease to have such
effect if it is rejected by the said Counecil, or is not
passed into law within thirty days from the date of
Antroduction : T : X

Provided
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Provided further that, if the Bill is passed into

law by the said Council in a modified form, the Bill

shall be deemed to have effect under this Act as so

modified. -~ . . - S
8. (1) Where under this Acta Bill to which this Repsyment .
~Act applies ceases to have effoct thereunder, any ':fhb“‘r‘;"}‘;{]f"“d ;

money paid in pursuance of the Bill shall be repaid or censes to bave

~_ made good, and any deduction made in pursuance _of statutory -

the Billshall be deemed to be an wunauthorised - :

deduction. ~ '

- (2) Where the tax as imposed by the Bill is
modified by the Act passed by the Indian Legislative
Council, any money which has been paid in. pursu-

“ance of the Bill which would not have been payable
under the new conditions affecting the tax shall be
repaid or made good; and any deduction madein pur-
suance of the Bill shall, so far as it would not have
been authorised under the new conditions -affecting
the tax, be deemed to be an unauthorised deduction.




